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[Shri C.M. Stephe n] 

According to me, those letters are essen­
tial for discussing this motion . Those 
letters are absol utely eslIential . .  . . . . .  (ln­
terruptions) . 

MR. SPEAKER : Therefore, you W1Int 
the motion to be tak .. n up ; therefor e ,  you 
want th e  amendmen t to be taken up . 
�5 hra. 

SHRI C . M .  STEPHEN I am not th e 
mover . . . . . . . . . (Inurruptions) 

MR. SPEAKER : That iss u l" if yo u arc 
ralSlng, then that mo tion is being raised . 
I am not all owing any amendmen l to be 
spoken of. 

SHRI C . M .  STEPHEN : I am not 
not speaking on any amendmen t. at all . 
I am real ly surprised at thi s atti tude of 
yours.  Mr. Chandersh ekhar rose and he 
d i d  no Upeak on a point o f  order ; h e made 
a poli tical specch . . . . . . . . . . (/nlt 1 7 ' l l il l , '  

MR. SPEAKER : H e  was n o l  sp("aking 
on any amendmen t . 

SHRI C . M .  STEPHEN : I am not 
sp eaking on any amendm en t a t  al l .  I am 
only saying wh y th e  motion m ust n o t  be 
moved . Mr. Chandrashekhar pll"ad('d 
that th e motion must b" moved . I am 
pleading tha t th e motion m ust not be 
moved . I am p u tting forth m y  argu ments .  
as to wh y th e motion m ust  not  be  m oved. 
There must be a preliminary exam i n a  t ion . 
�h cr e is a bod y to exam in e i t . 1. .. t us wai t 
ull  that body gi ves i ts find i n g .  This 
motion cannot be effectively di scussed 
unless th e Prime Minister places  on th e  
Table o f  t h e  House the l etters h l" has i n  his 
possesaion . 

Thirdly, this motion contains a subj ect 
mat ter of nationa l i mportance.  I would 
have expec ted that the par ty whips would 
not operate h ere a t  all because i tis a matter 
of conscience ,  i t  is a matter of national 
issue ,  whereas th ey have chosen to issue a 
party whip . I am not both cred about i t . . . 

. . . . . . .  ( Interruptions) . 

Th e two reasons that I have stated are,  
firstly, th ere must be a preliminary inquiry 
by a duly constituted body and , secon d l y ,  
th e Prime Minis ter in a very w r y  rigi d 
manner has w i thh eld those l e t te rs from th e 
House to whi ch we ar C en t i tled and only 
when t hose letters arc laid on the  1'a hI e 
of the H o use w e can d iscuss this m o t i on . 
Th erefore,  h e  has a right to wi thdraw 
the m otion .  

M R .  SPEAKER Shri Unni kr ishnan . 

SHRI D.N.  TIWARY (Gopaiganjj : I 
am also a member of the HOUle, .. or 
most member of th e House . You are aot 
allowing me. 

M R .  SPEAKER : Mr. U nnikrishnan 
has g i ven a noti c e  of a motion to suspend 
the rule.  H e has got a priori ty . 

Senior III �mbers. h av e  a right ;  junior 
D?-embers have a TIgh t ;  everybody has a 
TIgh t.  

SHRI K.P.  UNN IKRISHNAN : Sir, 
most o f  us cam e  here on the basis of the 
Lis t of Busin ess suppli ed to us by the Lok 
Sabha Secretariat .  We were under the 
i mpression th at at 2 '" clock t h e  statutory 
resolution standing in th e name of Mr. 
S athe would be taken up. When we came 
here, th e  first question was raised by Mr . 
�a.uri Shankar Rai regarding its  admissi­
bl h t y .  YOI I allowed a debate or poin.t. of 
or

.
d�r .t? be raised on th e q ues tivn of ad­

m.S81b. h ty of th(: statu tory r esolution to be 
moved by Mr . Sath " .  Soon aft�r , when 110 
many members h ad stood up for railing 
th eir points of ord er , I enquh .. d from you 
whether you had any written intimation . . . .  

SHRI V ASANT S A  THE : After that 
you ask ed . You did i t  afternoards.  

MR . K.P. UNNIKRISHNAN : M r .  
Sathe; t h e  vali an t r evolution ary that he 
is,  is n o t  a person w h o  wi l l  run away ; a 
person who is a crusad er for th,' down ­
trodden would not runaway just hecause 
something happen ed somewher e ,  v. i th al l  
respec t t o  th e Rajya Sabha- Iet US not 
bring that House ' i n to th e picture-and 
this House is unique in th e sense that this 
House consists of the elected repr esen tatives 
of the people, and ,  accordtng to our 
rul es, we ar c not even supposed to 
quote from the proceedi ngs of the oth el' 
House . . . . . . . . . . .  ( lnterru/,tiom) . Pu \J , " V. (' 
want to aSsert the parti cular and unique 
posi tion of this Huuse in terms of their 
Consti tutional framework of a Constitu­
tional democracy. Now, i f  h e w an ts tu 
run away, it is h is business . He is only 
pursuing th e  pol i ti cs, th e comm and polit i-
cs . . . . . . . . . .  . . 

SHRI V ASANT SATHE : Of Chha tra­
pat i o 

SHRI K.P. UNNIKR I SH NAN : . . . .  of 
marionettes and wire-pullers This consti­
tutes a g" ave insul t to this House. Now, 
Sir ,  what you h ad in your posses'; (n is  a 
l e t t e r of which we w er e  not awar e .  H e  
h ad only sent a copy t o  the Leader o f  the 
House .  He did not even hav e  the court­
sey of consulting the other Members cf 1 11 .. 
opposition or Groups of opposition of v. }, i c  h 
th ere are more th an l oo or 1 20 in nu n. 1 0  
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admissible or not-to make up your 
mind . Therciore, what I say i. that 
Mr. Stephen's poi n t  of order should be 
rejec ted . . . .  

MR. S PEAKER : Tel l  me how i t  is 
admissible, under what rule . 

SHRI KRI SHAN KANT : I was only 
con fining myself to the poin t of order 
raised . . . .  

SHRI C .  M. STEPHEN : The notice 
must have been given , un der rule 33�, 
before 1 0  O ' Cloc k .  

SHRI KRISHA:-./ KAl\T : Rule 1 86 
says : 

" I n  order that a motion may be ad­
missible, it shall satisfy the fol lowing 
condi tions , namely : --

(i)  it shall raist; subs tan tially one 
definite issue . . . . " 

This motion that I have given raises one 
substan tial issue-to express its grave dis­
pleasure and t o  repr i m a n d  . . . .  

MR. SPEAKER : You are complying 
with that. But \" d have not complied 
with thc t ime s t ipi l la tion . I t  must have 

been given before I I I O 'Clock in the moming. 

SHRI KRI SHA:'IJ KANT Mr. 
Saugata Roy's mo tion was taken up and 
discussed . .  

M R .  SPEAKER : No motion can 
be taken up un less not ice of that has been 
given beforc 1 0  O'clock in the morn i ng.  

SHRI KRlSHAN KANT Mr. 
' Saugata Roy's mo t ion was taken up . 

M R .  SPEAKER : How do you come 
in ? The rule provides that for all 
substant ive motions,  not ice shal l be 
given before 1 0  O ' clock . 

.x6 brll. 
SHRI RAJ NARAI N : By suspending 

'the rule, the mot ion can be taken up. 

MR. SPEAKER : For that notice 
,should come. 

SHRI KRI SHAN KANT : Under 
Rule 1 84 it shaH be re!trieted to a matter 
of re eent occurrence. What has happen­
ed i n  the House and what they have done 
is a matter of rect-nl occurrence. 

MR. SPEAKER 
�n for you. 

That may be good 

SHRI KRI SHAN KANT : That is 
why I want under Rule 1 84 you decide 
about the admissibility of th e motion in 
the House itsdf. 

MR. SPEAKER : That is a good ' 
reason for you 1.0 CU111 C with a .::;ubstantive 
motion according to the Rule. But it 
does not arisc . 

Dr Subramaniam Swamy : Pleas" see 
Ruk 333 .  This is not an original mot ion, 
t h is is a contingent motion . . . . . .  - . 

MR. SPEAKER : :'\0, no.  It is not a 
con �i ng<'l l t  m o tion . 

SH R I  K. RA!\L\l\IURTHY ( Dhar­
mapuri) : I am on a poin t of order. 
What Shri Sau�ata Rev and :-ih r i  Vnni­
krishnan havr gi \Tn Iwt ic/' of is for sus­
pension of the r u k .  "'hat S l t r i  Kr ishan 
Kan t has given i.  a substantive motion , 
and i l  COllles I In(kr R i l l " 3::12  anel it can 
be tak"n "1' only  on l\londay and nqt 
n ow . . . . . (inl<rmplioIlJ ) . 

SHRI SAUGATA ROY : Regard­
ing adm issibili ty,  r l l k  1 86 gives t h"  cri­
t('rion .But the point made by l\fr. S tephen 
that the admissibilitv of t lw motion must 
be decided by the Speaker in  - th i s  Cham­
ber . .  

MR. SPEAKER That may not be 
correct .  l\fany times it has been decid­
ed here. 

SURI SAUGATA ROY 
!ays : 

" TIlt' Speaker shall decide whether a 
motion or a part thereof is or is 
not admissible under these rules 
and may disallow any motion 
or a part thereof wlll"n in his 
op in ion i t  is  an abuse of the rig!J l 
of moving a motion or is calculat­
('d to obstruct or prejud icially 
a lT" ct the procedure of the House 
or is in con travention of these 
rules. " 

So, nowhere it says whe)'c the Speaker 
has to take a decis ion , wheher i t  should 
be in the House or in the Chamber. 

I am not going into thc mer i t= of the 
case. Ifthc question i, ahout th,. contempt 
of the Housc comm itted on t l te  floo), of 
the House , nobody comes the n ext day 
and gives a notice. The House ha. to 
take notice of any can tempt ofi t .u mmarily 
and immediately ind can accept a motion 
or cannot accept a motion re gard ing that 
contempt of the House. it is a matter 
which happened just now. So, all I 
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M X . S P E A K E R  : I am  rem oving
everything other than adm issibility.

T m  S R  : f*TT §nr ??TT £
jftJTT ?rw'.T ? <fr STi'T ^

|  . . .
M R . S P E A K E R .:  T h is is not adm issi-

bility, M r. R im  D han. N o, I  am  not 
allow ing..........

S H R I  R \ M  D H \ N  : W hy ?

M R . S P E A K E R  : T h is  is not about
adm issibility o f th i motion. I hav.: called 
you  to sp ’ ak only about the a im issib lity 
o f the m otion.

TT»rasT J 3R <S?Tt tiff farfa
ifftrt, ? T rT ^ iT 3  ^ftrsrcr, J^ T C r s j f a f f R  

?r«n 3  ^  q«r^t?r F r f a *  #
forr

M R.. S P E -V K E R  : It does not matter.
I. can stand it.

Sft TWSf* : t p  # f 3f(T, STPT STR
gPrcj i

ftr?TR <fifr ferr <ft wt fwr w&iX spt 
i r f im r  |  f% ^  f e T r a  5 ^  *t r f t

# *rrtr ?  ̂srrr h g ..
\ 1\ .  S P E A .K E R  : I t  has nothing to

do with this

sft TT^?T *ff9PT
^ i^ fo d  fft'TT I

M R . S P E  \ .K E R  : I am  on m y legs.
(interruptions)

M R . S P E A K E R  : Everybody wants
to b :  th ' Chairm an here. N ow  M r. 
M avalan kar.

P R O F . P. G . M A V A L A N K A R  : As
you havn rightly directed, I am  just now 
strictly on the question o f adm issibility.
T am  not g iv in g  expression about the con-
tents o f the 3 motions that have been moved 
in the House not moved but read out by 
m y firiends, M r. K rish an  K an t, M r K an w a r 
L a i G upta and M r A m rit N ahata. Three 
sets or rules have been quoted. I invite 
your attention to rule 389, rule 332  and rules 
18 4  to 188.

W ith regard to rule 389, it seems to us 
an d  m any o f us I  also sometimes make 
such mistakes that rule 389 talks about 
unlim ited residuary powers. I  w ill not 
read it out. T h e  House knows it. In

this particular m atter about adm issibility, 
we cannot have recourse to rule 389, 
because it deals w ith residuary powers...

M R . S P E A K E R  : W hen there is no
special power.

P R O F . P . G . M A V A L A N K A R  . . .  and 
it does not deal w ith the reservior o f 
powers - T h e Speaker cannot go on 
draw ing from the reservoir, under rule 
389. Otherwise, a ll the rules from  rule 1 
to rule 388 w ill becom e. m eaningless and 
infructuous, R u le  389 has a  lim ited 
purpose.

N ow, rule 332  is not obviously adhered 
to, as you have pointed out, and as our 
friends also pointed out.

N o w jl come to rules 184  to 188. I 
m ust tell you frankly that although the 
provocation for g iving  this m otion m ay be 
justified, the fact is th at neither rule 184 , 
nor 184  onwards upto rule 188 gives any 
power to an y M em ber o f this House to 
move a  motion suddenly like this and get 
it adm itted b y you. Because o f w hat 
happened to-day, they can certain ly m ove 
these resolutions or m otions, i f  they like, 
in  a  norm al w ay  ; then, you can put 
it under rule 189 and p rin t it in  the 
Bulletin. T h en , i f  the House wants to 
find time it can go to the Business A dvisory 
Com m ittee. T h en  it can discuss it. T h at 
is m y contention.

sft TT*T ( ITT^f ) :  'SICTSST
JTfl^T, ^JTSfspfprT-^d'f i  f¥

*ft fPTf ^Tf^T 1 tra

?TFT WIT5T % 1

t fr r  <t «t  *rra; f^rrer ^  f
fjprsr 3T5T TST H 3fr HSRT f  I )

f¥r«T3T?fT 
t  ? r k  t s t
^  ts^rr 1 1  frt ^?r r̂r ? > ff  cR ' t ; %

jf' q ^ ^ T r ^ c r r  j f f a  s t t t p̂t t

(strsrSTW)
t l r ^ r 'T *  ^.T T ^y srrsrf-Tt *r*rrt

77: ?rifr griff ^  *r?> t  f  rVift^rnr
w r r ^ r  ^

^  1

M \ .  S P E  V < .E R  : Y o u  a r :  in th e best
position to advise.

S H R I  K .P . U M M IK R ISH N T A N  : 
Y ou  have not heard m : on this po int.

M R . S P E A K E R  : I  w ill h^ar you .
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two standards ? We cannot have double 
�tandards. We cannot have onc standard 
for the ruling party and another standard 
for the opposition . Therefore , under 
these circumstances, however unpleasant 
the conduc t of Mr. Sathe rnight have 
been , this motion cannot be accepted . 

MR. SPEAKER : I have heard several 
rnembers about the rnotion . 

(Interruptions) 

MR. SPEAKER : No , it  is for rne to 
decide. You have not given any notice . 

I have allowed several Mernbers on the 
rnotion placed before the House. The 
motions are not in order, as the sarne h ave 
not been subrni tted to office beforl! 1 0  
A . M .  in the morn ing , a s  stipulated b y  the 
rules. 

I do not think there is any substance in 
the contention that Shri Sathe has cornrnit .. 
ted any conternpt of the House. He has 
exercised the right conferred on him 
under rule 1 80 ( I ) .  Therefore, , the 
question of cont empt does not arise. If 
any Mernber wan ts to move any substantive 
rnotion, in view o f the changed circurn­
stances, it is open to him to do it according 
to the rules. The present motions do 
not conform tot he rules. There fore, they 
are rejected. 

The House stands adjourned till I I 
A.M. on Monday, 

z G '  311 hr •. 

The £Ok Sabha then adjourned till Eleven 
of the Clock on Monday, AUIllst 1 4 ,  1 978/ 
Sravana !l3,  1 900 (Saka) 


